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_Amendment Bills, This was the ru- |

mour in the Central Hall and I would
likg the rumour to be dispensed with,
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SHRI M. S. GURUPADASWAMY:
Let- me complete.
cussed in the meeting that no spetial
. mentions will be allowed when these
two Bills are taken up for considera:
tion. This-is the consensus. (Jnter-
ruptions).
on that point at all. I am drawing
the attention of the House thet thesz

" two things had been discussed. Now
as the Minister, Shri Bhajan Lal, has
said that the Prime Minister is likely
to reply to the debate on the 18th, that
means..
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SHRI V. GOPALSAMY (Tamil
Nadu): This month pr next monih.-

SHRI M. 8. GURUPADASWAMY:
Day after tomorrow. What happens
to our decision? Are we sitting be-
yond 18th? Today is the penulti-
mate day. Even then we are not told
whether we’ are sitting beyond 18th,
whether we are passing .these two
Bills, whether they intend to discuss
these two Bills,, whether they are
interested in going through the dis-
cussion of these two Bills in this
session or not. Let ug know whether
they want to sit beyond 18th or, as
I:said esdrlier, let the Government
make up 1t8 mind. Perhaps the Gov-
ernment doeg not know its own mind.
They should make up their mind so

that we may adjust our programmes

accordm.g!y

SHRI V. GOPALSAMY: Where is

the Parllamentary A.ﬂ'alrs Minister,

Shn Jacob?.
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We can talk, I am not |

M entiongj 18
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SPECIAL MENTIONS—Contd,

Demand for a statement on GOhPﬂl
Incident

DR. NAGEN SAIKIA (ASSa.m) Sar
on the 14th August, the Home Minis-
ter stated that he would come with
the latest facts hefore © the
House about the Gohpur incident. Ag
far as I know, the Government of
Assam has already sent a detailed
report to the Home Minister and it
heas been stated therein that only nine
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people were killed and all those
were non-Hodos, It is for the infor-
mation of the House that the Aruna-
chal Pradésh Chief Minister, Who
briefeq newsmen that 100 people
were killed and 60,000 people
had fled away to Arunachal Pradesh,
hag denied this. Now he has said
that only 3 dead bodieg could be re-
covered from the dense forests of
Arunachal Pradesh, All thege fabri-
cated and false storieg were given by
the Chief Minigter of Arunachal Pra-
desh himself to malign the Assam
Govérnment and to fan communal
feelings in Assam and to destabilise
thé Government of Assam. Therefore,
1 want to know from the Government,
through you, Sir, Wwhep the Home
Mindster fs comthg with faety ¥ the
House so that we can get some clari-

fications from him in this pegard.

. SHRI KAMALENDU BHATTA
CHARJEE (Assam): The Chief Minis-
ter ‘of ‘Arunachal Pradesh should not
generate communalism—it 15 already
there. : ooy
DR, NAGEN SATKIA: ‘On the facts
that we have got, the Chief Minister
of Arunachal Pradesh should be cens

-sifred. N

SHRI C'HA.TURANAN MISHRA
(Bihar): Three deaqd bodies are thete,

- Unleés 97 more are there, how can °

he make a statement?
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THE VICE-CHAIRMAN (SHRI
MIRZA IRSHADBAIG): It wae per-
mitted by the hon. Chmrman Bir,
Mr. Ansari’

'Pmblems being faced by thdloem
weavers ,
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SHRI RAOOF VALIULLAH: (Guj-
rat): Sir, kindly restore order in the

. House. Ask them to leave the House

or sit.in their geats, Mr. Dipen Ghosh
is such a senior Member, -

3.00 p.M,
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